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'1'IIe DeINt, .~ ID tile .. -
try III O_ree (8hrl 8bal QIII't!IIIIII: 
(a) No, Sir. 

(b)· Does not arise. 

(c) The ftnancial requirements of 
the CommissiOll are scrutinised when 
tile Bud,et IIJtimates and Revised 
&timates are examined and also 
when Governnient sanctions every 
quarter release of funds 10 the CnID-
m.ission. The prOI1'US in expenditure, 
in dlsbuneRlents to Stste Boards and 
institutions and in the submiuion of 
utiliaa'lion certiftcates by the State 
Boards and institutions are examined 
at the monthly meetings of the Com-
m.iulon which are attended by re-
presentatives of Government. When 
the Audited Annual Accounts 01 the 
Commission are recei"ed and examin-
ed and when repliea are drafted for 
the Public Account. Committee, the 
finances at the Commission are again 
carelully scrutinised. 

LoaD to Khalil eommlaloa 

l1li. Sbrl Sldheabwar Pr ..... : Will the Minister of C ___ be pleased 
to .tste: 

(a) what is the total amount o. loan 
advanced by Government to the Khadl 
Commission· till the 31st December. 
11185; 

(b) how much loan and intsrest 
tbereoD baI Men paid by the Commis-
aion in time; and 

(c) what steps have been taken by 
Government to recover the dues? 

TIae DePIIII' IIw.r Ia tile ...... -
&r1 of C-_e (8hr1 8ba. QareoIaJ): 
(a) Rs. 65.10 c:rorea. 

(II) and (e). Repayment ot loan. 
by the ComntiHioa to Government wIll 
require withdrawal of tbe loana liven 
bJ' the Commission to the INlltutiona. 
'l'IaiI will aIIect the producUon pm-
poamme of the Commiaolon .. tIM Ia-
Ilituliom do not have any worldnl 
.tal. Pendlnll an _nt by 

the Ca-m1-1on and Government of 
the qu.an1Um of workin, fwldrequir-
ed by th" Commission, the loans fai-
ling due for repayment are hein, re-
newed to serve os the working tund 

Interest amounting to Re. 50,06,152 
recovered by tIw Con1llliuiGA from 
the Slate Board. and inalilutions I\u 
been credited by the Comml.slon to 
Government. 

AccordinJI to th" terma and cond!-
tions tor Ihe grant of loana, GOVIII'D-
ment pays .ubsidy in lieu 01 .oneet!-
,iOn in intereat and croclits the amount 
'w make good any short-fall In IDIIII'-
eat payable by Coauni •• ion \0 Gov-
ernment. 

..... to .tUe IUwIl ... VUIap ......... --
813. Sbrl Sldh_war ....... : Will 

the Minister of Com_ree be pleased 
to state: 

(a) whu! amount has been advanced 
as loans to the Kharli and ViIla« .. 
Industries Boards in the various 
States by the Kh,.di Commi •• ion till 
th" 31st December, 11165; 

(b) what amount bas been paid 
b~k by each Board to the CoDUDJa-
sion till the 31st n..cember, 1985; and 

(c) what step5 are being taken t. 
recover the dUM? 

The Deptot,. MIaI*r III tIM MIaIa-
tl'7 01 """' ........ ISlart .... Q ....... ,: 
(a) to , c). Intor_tion i. bein, 
collected. and will be laid on the 
Table of the Houlle in due coUJ'lle. 

1RteMI .. " ANa Iic:Iwme 

1184. 8 .... 1 Sldbeabwar P ...... : Will 
the Minister of C_ .... be pJeBaed 
to stat,,: 

(a) wheth"r it \0 a taet that an 
Enluatlon Committee wu appointed 
under the chail1lUllllbip o' Prof. RIID 
10 study the working ot the 'Inten'ive 
Area an-' of Uae Khacll Cotnmls-
.iOD.; 
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(b) if so, what are the finding. and 
...,commendations of the Committee. 
and ' 

(c) how far these recommendations 
have been implemented by the Khadl 
Commission? 

The Depat,. Minister In the Minis-
trJ" of Commeree (ShrJ Shaft QureshI): 
Ca) At the instance of the Khadi 
~d Village Industries Commission, 
the Irutltute of Economic Growth 
agreed to study the working of the 
Intensive Area Scheme. Dr. V. K. R. 
V. Rao, Director of the Institute in 
collaboration with Dr. Khusro and 
Dr. Lakshminarayan conducted thla 
stUdy and submitted an EvaluatiOD 
Report. 

(b) A statement is laid on the Table 
of the House. [Placed in Ubra.". See 
No. LT-55981661. 

(c) The recommendations are kept 
in view by the Commission while im-
plementing the Integrated Develop-
Dlent Programme. 
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Price of By-product of Hard Coke 

886. Shrl Ram Harkh Yadav: Will 
the Minister of Mines and Metal. be 
pleased to state: 

(a) whether Government have de-
controlled the price and distribution 
of by-product hard coke with 
eft'ect from the 15th January, 1966; 

(b) if so, whether Government 
have constituted a Committee in thIa 
connection; and 

(c) the con.titution and functions 
01 the Committee? 

The Mlalster of Mines and Metals 
(Shrl 8. K. De,.): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Committee coosist. of the 
followlng:-

(1) Coal Controller-Chalrman. 

(2) One representative each cf 
the ~ollowlng:-

(I) Hindustan Steel Ltd. 

(ii) Tata lrOD and Steel Co. 
Ltd. 

(iii) Indian Iron and Steel Co. 
Ltd. 

(Iv) Durgapur Projecta Ltd. (at 
West Bengal Govermnent). 

(V) The Rail .. .,... 
(3) Two representatives of Hard 

Coke By-product Producen' 
Association. 

The main functions of the Com-
mittee are:-

(\) to review the prices .t whlcll 
By-product hard coke U 0014 




